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Government has whole or sub-
stantial interest, either financial
or otherwise.”

The motion was negatived.

RESOLUTION RE  DEPARTMENT
OF WELFARE FOR SCHEDUL:
ED CASTES AND SCHEDULED

TRIBES

Shrl Brohmo-Choudhury (Goalpara
Garo Hills—Reserved-Sch. Tribes): 1
beg to move:

“This House is of opinion that
a Uepartment of Welfare be
created forthwith to {function
urder a separate Ministry for ap-
propriate measures to be taken
for ameliorating the conditions
of the Scheduled Tribes, Schedul-
ed Castes and other Backward
Classes."”

There arc 51 million Harijans, that
fs, Scheduled Castes, 19 million Sche-
duled Tribes and 20 million other
backward classes in the country. The
trlbals, Scheduled Castes and back-
ward classes are all backward people;
they are backward educationally, eco-
nomically and sociallv. We have
given a solemn pledge in the Con-

stitution that we shall improve the:

lot of these people. Article 46 of the
Constitution lays down the directive
prjnciple of State policy in this res-
pect It says:

“The State shall promote with
#pecial care the educational and
economic interests of the weaker
<ectlons of the people, and. in
particular, of the Scheduled
Castes and the Scheduled Tribes,
and shall protect them from social
Injustice and all forms of exploi-
tation”.

A special reservation of seats in the
State Legislatures and in Parliament
bas been given tn the Scheduled
Tribes and Scheduled Castes for a
period of ten years since the com-
mencement of the Constitution Al-
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ready three years are over and now
it is expected that within the next
seven years we shall have to improve
the lot of these backward -classes,
Scheduled Castes and Scheduled
Tribes. But let us examine how we
are going to fulfl this solemn
pledge. The tribal people generally
live in the hill regions and in the
forests. They are very poor and they
are cut off from all civilisation. 1f
you travel over the tribal area, you
will find that there are practically no”
roads. and though after indeoendence
a iew roads have been constructed,
the conditions of these roads are not
good. More roads should be cons-
iructed in these areas. but Govern-
ment have not paid full attentlon to
these people. We have to see that
we fulfil our solemn pledge to im-
prove the lot of these people. These
people cannot get the markets for
their products; they cannot get the
opportunity to mixz up with our ad-
vanced brothers; our advanced people,
those who want to work amongst
them, cannot get the opportunity to
go there. Therefore, the difference is
growing up. Adequate amourts
should be granted so that roads are
constructed in the tribal areas and
also in areas where the Scheduled
Castes and other backward people
live, because what is true in the case
of the tribal pecple is also true ip the
case of the Scheduled Castes and
other backward people. They are
also very poor and proper attention
is not paid to these people by the
Government, These tribal and  other
backward people generally liveSin 1n-
terior areas where they cannot get
the opportunity of educating their
children in schools. These people are
very poor and therefore they cannot
send their children to far distant
places for education as they cannot
afford the huge expenses Therefore,
adequate number of schools should
be opened in the tribal areas and
other 'beekward areas. Adequate
scholarships should be given to the
children of these backward pwople,
The inadquate amounts thet are
granted do not serve the purpuse at
al.
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These tribal and backward people
generally are agriculturists but their
method of agriculture is very poor
and primitive. In the hilly areas
these tribal people generally take to
shifting cultivation which is actually
not economic and not at all suitable.
There are no arrangefments for train-
ing these people to proper -cultiva-
tion. There are many landless tri-
bals also. Those who are agricultu-
rists have got no land or cattle for
agriculture. There are sufficient fal
low lands in many areas but these
lands have not been reclaimed for
cultivation. These fallow lands
should be reclaimed with the help of
tractors and should be given to the
landless tribals. They should be
given agricultural loans, cattle - loans
and implements so that tbey can take
up agriculture as their occupation and
develop their economic condition
But, practically we find that they
have not been properly belped We
canpot find an instance where such
help has been given to these poor
people,

It you travel in the tribal areas
you will find that veterinary hospi-
tals have not been started in those
places. You will also find that no ag-
vicultural centres have been opened
in these areas to give proper facilities
to these ftribal pecple. Therefore,
this Department has also neglected
the cause of the poor people

As I said, these tribal people gener-
ally live in the hilly regicns and in
the forests where they cannot get the
facilities of good water. They gener-
ally take muddy water and water
from the hill sireams. The Govern-
ment has done nothing to provide for
supply of good drinking water to
these people. Therefore, if they get
any disease there are no medical faci-
lities for giving them treatment. If
we study the census for the last 30
years we shall see that for these rea-
sons the population of the tribal areas
is being deczeased every year. If
these things are allowed to goin this
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wqy, in the long run, we shall find
that the whole tribal people shall be
extinct.

Cottage industries have not been
encouraged in the tribal areas. As
they are very poor they need to sup-
plement their income by cottage in-
dustries, These tribal people gener
ally know spinning, weaving, bamboo
and cane works etc. These cottage
industries should be helped by ihe
Government and there should be
prope: arrangements to help them
with Ibans and with other proper Za-
cilities. They should be trzlned ia
the proper way. But, the Govemn-
ment has not taken any Initiative in
this matter also.

Community projects and cther de-
velopment projects have been allot-
ted to many parts of India and it is
only through these Community Pro-
jects snd Naticnal Extension Blocks
we hope to develop our country. But,
if we closely study the list of allot-
ments we will find that most of the
Community Projects and other de-
velopment projects have been allotted
to the advanced areas and not to the
backward and tribal areas. Thus we
have given opportunities to the ad-
vanved people to be more advanced

. whereas for lack of supervision and

for want of sympathy tribal people
and other backward people are gcing
more and more backward We deo
not grudge the allotment of these
projects to our advanced areas, but
there should also be a fair consider-
ation to these poor and down-trodden
people We have given a solemn
promise tc save them from ali forms
of exploitation. Tribal people ac-
tually have become pocrer and land-
less due to the exploitation of un-
scrupulous money-lenders and other
bad elements. There is no arrange-
ment or law to protect the tribal
people from that and Government
has not done anything. In the hill
area, of course autonomy bas been
introduced and some sort of protec-
tion is given but in the plain  tribal
areas no such arrangement has been
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introduced and Government are not
taklng the right initiative in this
matter also, -

In many States Tribal Welfare De-
partments have been opened and these
have been managed by the Ministers
in charge of Tribal Welfare. But, in
the Centre we have not opened any
such department. Here. there is one
department which has been opened
under the Commissioner for the Sche-
duled Castes. Scheduled Tribes and
other Backward Classes which can
not serve the purpose at all. His
powers are practically nil. he is han-
dicapped and he cannot takle the pro-
blems at all.

In the Centre this managememt of
tribal affairs is divided inte two
parts: one under the Home Ministry
and the other under the Ministry of
External Affairs. The North-Eastern
Frorntizs Agency of Assam is ad-
ministered under the External Affairs
Ministry and the rest of the tribal
areas are administered under the
Ministry of Home Affairs. These
reouire constant reference to the
States Ministry and the welfare of the
trible pecple and other backward peo-
ple have been completely left at the
mercy of the State Governments.
Though the Central Government
grants sums under the Constitution—
article 375 of the Constitution—they
do not keep any strict supervision of
the grants—whether they have been
properly utilised by the States or not
A huge sum was granted by the
Planning Commission also, but due to
lack of supervision by the Central
Ministry, these sums also could not
be spent properly. Tbe idea of in.
creasing the number of Ministries is
not good and I also persondlly do
not like it, but I recommend this
Resolution for the acceptance of this
House onl¥ becsuse this matter re-
quires more attention, proper care,
and it requlres very delicate hand-
ling, as the problems are delicate. [
recornmend that there shogld be a
separste Ministty for this purpose
and all the departments agriculture,
educatlon, communication, health, etc.,
should be co.ordinated ~with this
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Ministry so that this Ministty coul®
take up the problems, along with
these departments. and find out =
solution.

With these words. I commend the
Resolution.

Mr. Ctairfnan: Resolution moved:

“This House ig of opinion that
a Department of Welfare be
crerted forthwith to function
under a separate Ministry for
appropriate measures to be taken
lor ameliorating the conditions of
the Scheduled Tribes. Schedule-
ed Castes and other Backward
Classes™.
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Shri Sarangadhar Das (Dhenkanal
=West Cuttack): This is a subject on
which I have spoken many a time
during the last two years and I was
ratiier laughed at by oy class of
people, that is, the caste people. Just
recently, I have said elsewhere that
in the tribal areas, there is no drink.
ing water, there is no well. and our
Minister was kind enough to bring
torward an officer from Orissa who
sad that his Government had sunk
§00 wells during the last few Yyears,
but I hai no opportunity to ask him
tow many tribal bastis, tribal ham-
iew there were 11 the whole of
Orissa. So¢, 1 am glad today that a
tribal Member himself, coming Irom

| another area, speaks about the same
things' that I have been speaking for

the last two years.
R3S

Mr. Chairpan: It i3 now fve
o’ clock. The hon. Member may eon-
tinue his speech on the next oc-
casion. .

The Lok Sabha then adjourned #H
Eleven of the Clock on Saturday the
18th December, 1954.
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